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| CENTRALADMINIQTRATIVE TRIBUNAL
~ -1 JODHPUR BENCH

-Q.ANO. 228 229, 230, 231, 232 233 234 235 236 and 237 of 2007,
' JODHPUR THIS THE 19TH DAY OF SEPTEMBER, 2007 -

. CORAM: : L
Hon'ble Mr ‘Kuldip Smah V'ce Cha:rman,
- HHon b!e Mr. Tarasam l.al,r Admmq_stratlve M__a:m‘bar'

RS

. Permianent. Way Inspector, Lalgarh North Westem Rallway, ‘Bikaner

Division, Bnkaner R/o V:P.O." Sawantsar, _}Post "Ofﬁce Sudasar, Dlstrlct
Bikaner. e : : /

: L A No 228/2007
l, ,aged about;54 ears, Gangman under

_‘@* Coverdhan S/o Shr: Jev
: &Permanent Way Inspecto _;'Sudsar, Nort .Western‘Ranlway, Bikaner
Division, Bxkaner R/oVPO Bemsar, Dlstrlct:Blkane

Rameshwar Sjo Shrl Prema Ram]t aged about 52-years, Gangman under
Permanent Way Inspector -Sudsar, North Western Rallway, Bikaner
lwsxon Bikaner R/o V.P, O Bemsar District. - - :
A . s . ) ' OA No 230/2007
__ _ x Bh nwar Lal S/o Shrl Chotu Ram aged about 51 years, worklng as-Khalasi
b ’ﬁj under Inspector of Works at Lalgarh, Blkaner, North Western Railway,
= aé_;B«kaner Dw:snon, Blkaner‘R/o:‘VlIlage and Post Offlce Jamsar Opp Railway

N\& o & S . oANa. 231/2007
s

@ \?@E{Raju Smgh S/o Shri . Tolu Stngh aged about 49 years, workmg as
CTE. ' ks man under Statton Superzntendent North Westem Rallway, Bikaner

......

DlVlSIOﬂ Blkaner R/o Quarter No.. E- 1-C Rallway Colony, Post Office
Sudasat District: Blkaner : ' : CorE

oA No 232/2007

~ Gaur: Shankar S/o Shrt hotu Ram aged about 46 years ‘working as

Retlrlng Room Attendant under Statlon ‘Master Bikaner North Western .

Railway, Blkaner Dwxsros ‘;‘Btkaner R/o Usto K| Barl, Near Basant Studio,

Bikaner..

— t;‘;-_,;_:__ " 0A Ne. 233/2007.

—

T/

Ktshna Ram S/o Shrt Lachman Ram aged about 54 years Gangman under .

OA No 229}'2007 ‘



‘Surta Ram S/o Shra Bholu Ram aged about 48 years, worklng as Keyman
' under Inspector of Works at. Ratangarh ‘North’ Western Rallway, Blkaner
D:vasuon, Bikaner R/o Vallage and Post Office Benlsar, Dlstrtct Blkaner |

P : - , OA No. 234/2007
t ‘Sugan Smgh S/o’ Shn Lal Smgh aged about -50 years working as
SR Pointsman under Station Supermtendent North Western Railway, Bikaner!
Division, Bikaner R/fo Quarter No. T-6, Rallway Colony, Post Office
oudasar, District Blkaner o

| . : . OANo. 235/2007
P ~ Mala Ram S/o Shn Akha Ram aged about 52 years, workmg as Gangman
| “under Inspector of Works at Sudsar, North Western Rallway, Bikaner
Division, Bikaner, Rfo Village a_nd Post Qfﬁce.Sqdasar,, District ,Blkaner._

a

i

T T T T oae. 236/2007.
Mala Ram S/o Shri’ Mohan aged about 48 years, workmg as Gangman
under Inspector of Works at Sudasar, North: Western'. Rallway, Blkanerv
Division, Bfkaner R/o Vlllage and Post Ofﬁce Sudsar, Dtstrlct Bikaner.

- " OA No. 237/2007

Mr. Y.K. 'Sharma, cou?ns_el 'forzltht“e;agplicant, present.

- ..,‘_;"'Versus

1. Umon of Indla through the General Manager
" North Western Rallway, Jaipur.

2. The Dlwsnonal Personnel Ofﬂcer
s el “North Western Rallway, Bikaner..
% 'U%B‘ %
& .
)
- v.‘.(s&\f\\S"a% \\f;

-~ ....Respondents.
ORDER(ORAL)
BYTHE COURT
In all these Apphcatlons, the facts _cause of action and the
I relief(s) prayed are s:mllar, _therefore, they are bemg dlsposed of by this

common order. S T

T

" iuenApplicants.




2. By Vlrtue of these Applications, the applicants' prayed that the
respondents be dlrected to grant Temporary Status and further to arrange

the dlfference of wages along with mterest and grant yearly incrementy(s)

~Itis apparen't- that in all these OAs applicants vyere en'gaged on
f rent dates from 1977 to 1985 under the respondents as Casual
Labour It is pleaded that according to Rule 2001 of IREM Vol. II, if a
Casual Labour puts contlnuous service of 120 days, he becomes eligible
for grant of temporary status In support of his case, he has shown Para

V‘? 2001 of the Manual which speaks that Casual Labours on Rallway, shouid

ordmanly»be, employed on open line and prOJect work ba_sus. The learned
counsel poi'nts out t-,_h:a:t as per the Railway Board's order dated 21.3.1974
which pertains to“l;S No 6101 (Annex. A/3-),'j it is the responsibility of the
, Adminlstration tobrin.g‘ ‘the Casual Labour(s) who have continuously been
employed for a perlod of four months to authorlsed scale of pay and the
| mdwldual attalns temporary status automatlcally and also becomes

entltled to recelve wages and |ncrements in regular scale of pay. Itis

further pleaded that the representatlon submltted by the. apphcants to the
respondents has not been replled with. whereln they have referred P.S.

] o Mo 6101 also, but no reply has been recelved so far '

4 We, aft"e‘r.:-“hearing the 'argu.m_ents of learned counsel for the

appllca_nts to some e;,(tent and without going into the merits of the case,
find that it would be appropriate to give a direction to the respondent -

rallways to look into the applicants' O.A. and decnde the representatlon of
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Ordered accordingly. The respondents are given three months

}g_j’;'me to do the needful. The O.As stand disposed of at the stage of

-

admission. If any grievance survives thereafter, the applicants would be

.. at liberty to approach this Tribunal. A copy of the O.A. be also sent to the

_ respondents along with this order.

sd/- Sd/-
{ TARSEM LAL Y ' { Kuldip Singh ]
MEMBER([]] Vice Chairman
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Part 11 ana i qesiroyed
In my presange onobi=6 = | \f
under ‘ne s_osivasion of
section «fier /  as per
order Maj 6 RoIN

Seduor officer (Recoyd)
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